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Order of the Tribunal 

On ruquest fhs 1ssrncd c)un3ii 

for the rsapcmd.ants5Pd.s casa slang with 	" 

cnnactad casue an 221162001 for orders, 

Heard counsel for the parties. 

7udgment delivered in open court 1  kept 

in separate sheets. 

The application is disposed of 

in terms of the order. 

No order as to costs. 

(cL 
Member 	 Vice-Chairman 

i tre 

FOR4 N0e4 

(See Rule 42 ) 
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Office notes, reports, orderi or proceedini 
with signature 
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THE GAUHATI HIGH COURT 

(High Court of Assam Nagaland, Meghalaya, Manipur, Tripura, 
Mizoram & Arunachal Pradesh) 

CIVIL APPELLATh SWE 

o uf/) ofØOO 

Appellant 

- 	Petitioner 

U 	-' 
'ersus 

L27'fl 	7d 

Respondek. 

Opposite-Party 

nt 

Petitioner 

is.esonoent 
For---J.- 

Opposic.Party  

Noting by Officer or 	 Serial 	Date 

	

- 	 -Advocate 	 No. 

1 	 2 	3. 
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Modha by Office or 	 Serial 	Oatt 	 Office r.ote$, reporte, 
advocate 	 No. 	 proceedings with slgcatMres 

8,3,2 OOO 	 BE1ORE 

THE HON 'BLE ~R.JUSTICE JN SARM e  

Heard MrT Michi, Learned counsel for 

petitioner, 

• 	Let theecords be called for .  

Let a- Rue issue calling upon the 

respcndentsto show c4use as to why a writ should 

not be issu d as prayed for;and/or why such further 

or other orers shoul4 not be passed as 10 this 

court may sein fit an proper, 

Mr. PN choudhury, learned CGSC accepts 

notice on b half of rEspondents 1 and 2 .Mr,H oy, 

learxed GA or Arunac al Pradesh accepts notice on 

beha f of r spondents 3to 6.Extra copies of the 

petiion shall be seried on them by obtainin necess 

ary r.eceiPt[ failing w1ich the-rule issued shall 

stan discharged withut anyfurther reference to 

this c 

I Regardini3 interim prayer, list this 

matter aftek 2(two)weks to enable the irnçd 

counel for respondents to receive instruction in the 

petitioner shall be allowed 

to c?ntinue, in the ofice of the Executive Engineer, - 

Bameig Diviion,PWD runder Seppa. 
- 

sc 

r 
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AGP. (M.) 512194-10,000---2-1246 
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7, 
CENTRAL ADMINXSTRArIVE TRIBUNAL, GUWAHATI BENCH 

• 	

I 	

Original Application Nos.From 200(T) to 208(T) of 2001. 

Date of Order ; This is the 22nd Day of June, 2001. 

H0N'BL ME. JUSTICE R.R.K. TRIVEDI, VICE CHAIRMAN. 

HON'BLC MR. K.K. SHARPiA, AMINI5TRATIVC MEMBER. 

O.A.No.200/2001(I) (in C.R.6037/98): 

• 	 R. Prathapan 	 . . . 	Applicant. 

By AdvoCate Mr. B.K.Sharma & tlr.P.K.TitJari. 

- Vs 

	

State of ar±uiachairPadesh & Ora , 	Respondents. 

By N r.8.C. Pah,kddl.CG$.a. 

O.A.No.201/2001 (1) (in U.P.(c)1117/2000 : 

Shri Habung Lalin 	 . . . 	Applicant. 

By Advocate Mr. Tagia Michi 

Vs - 

Union of India & Ors. 	. . . 	Rs8pondents. 

Mr.B.C.Pathak,. Addl.C.G.S.C. 

D,A.No.202/2001(T) (in U.P.(c)374/2000 

Sri Khab Chandra Das 	. . . 	Applicant. 

By Advocate Plr.AmitaVa Roy & N...S.Dutta 

,Vs 

	

$ate oi &runachel' Ptadesh & rp , 	Respondents. 

Mr. 4.D.b Roy, Sr.C.G.S.C, 

O.A.No.203/2001(T)(ifl U.P.(c257/2000): 

Sri Gambeh Hagey 	 . . . 	Applicant. 

By Advocate Mr.M.Chanda & Mr.S.Dutta 

 —Va — 

 Prade,h 	 Re'3pondents. 

N r.B.C. Pathak, Addl.C.G.S.C. 

O.A. 204/2001 (T) (in U. P.(c)3?3/2000) : 

Shri Rathindra I(urnar Bob 	. . . 	Applicant. 

By Advocate Mr.Amitava Roy & Mr.S.Dutta 

- Vs - 

Pradesh& 0rs, Respondents. 

Mr. A. Dab Roy, Sr.C.G.S.C. 

Contd.. 2 
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0.A.205/2001(T) 	(in tJ.P.(c) 	376/2000) 	: 

Shri Utpal Plahanta 	 . 	. 	. Applicant. 

By Advocate Mr.A.Roy & Mr.S.Dutta 

Vs 

Jh.a.tte aiA runichal Pradesh &.Oja. .. Respondents. 

Mr. A.Deb Roy, Sr.C.G.S.C. 

0.A.206/2001(T) 	(in W.P.(c) 496/2000) : 

Kage Mubi Tada 	 . . . Applicant. 

By Advocate Mr.A.Roy, Mr.PI.Chsnda & MrS.Outte 

Vs 

Union or India & Ors. 	 . 	. . Respondents. 

• Mr.A.Deb Roy, 	Si.C.G.S.C. 

O.A.207/2001(T) 	(In .  U.P.(c)876/2000) 	$ 

Malay Bhushan Day 	 . 	. 	. Applicant. 

By Advocate Mr.B.DasMr.S.DUtta 

Va 

Union of India & 	Ors. 	 . . 	. Respondents. 

PIr.A.Deb Roy, 	Sr.C..G.S,C. 

Q.A.N0.208/200 1 (T)(ifl U.P.(c)375/200 0 ) 	: 

Shri Hage Tamin 	 . 	. . Applicant. 

By Advocate Mr.A.Roy, Mr..Chaflda & Mr.S.Dutta. 

Vs 

-4 

14 

V 

The State of Arunachal Prade8h•& •Ors. . . Ro8p6ndeflts. 

Mr.A.Deb Roy,Sr.C.G.S.C. 	- 	- 

R.R.(.TRIED 44 

O have heard Mr. M. Chanda for the applicants 

and Mr.A.Db Roy, learned 5r.C.G.S.C. for the respondents. 

2. 	In all the aforesaid 0.A.8 the questions of lau' 

are similar and they can be disposed of by a common 

contd.. 3 
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\\ 

order,1  against which learned counsel for the parties 

have no objection. 

The applicants of the present O.A.s are serving 

in different capacities under the State of Arunachal 

Pradesh. The applicants are serving on the basis of 

deputation. They are mainly involved with Divisional 
'. 

Accountant in the oranisation,)dministrative con- 

trol of Accountant General (A&E,Arunachaj. Pradesh and 

Meghaleya. After expiry of the peiod of dePutation,, 

ordahave been passed for repatriation to their original 

department. Agrieved by the oider of repatriation the 

app1.icaflts.' filed the Writ Petitions in High Court, 

which have been transferred to this Tribunal, 

Learned counsel for the applicant has submitted 

that by order datEd 15-11-1999, the Government of Arunachal 

Pradâsh has extended the period of deputation for a 
period of two years from the date of expiry - of their 

present respective tanure 1in the interest of public 

service. The operativapart of the order reads as under : 

"The Govt. of Azunacha). Pradesh is of the 
view that requitment and posting of the DAO/DAS 
for 38 working Divisions of PUD may- not be done 
at this stage, since final decision of the 
Govt. is still awaited. The serving Divisional 
Accountants in the works Deptts on deputation 
basis may be allowed extension for a further 
period of two years from the date of expiry of 
their present respective tenure in the interest 
of public service. This will provide succour 
to the poor financial position of the state 
prevailing at the present time, This arrange-
merit 18 proposed till view of the State Govt. 
in final shape could be Out forward t0 your 
esteem office." 

?htstbet.er.odot expiry stands extended by order dated 15th 

Nov'99 from the date of expiry0 In the meantime the State 

of Arunachal Pradesh has taken a decision to absarve the 

V-- 
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- 

depjtationist applicants in the State Cadre by order 

datei 12-1-2001, copyof which has been filed as 

Annexureu.9. The letter is being reproduced below; 

"To, 
The Accountant General(A&E) 
ArunachaiPradesh, Neghalaya, etc., 
Shillong-793 001 

Subi. Transfer of the Cadre ofbjvjsjonaj 
Accounts Officer/Divisional Adcountants 
to the State of Arunachal Pradesh - 
regarding, 

Sir, 
It was under active consjderatjon of the 

Government of Arjnaohal Pradesh for sometime 
to take over the Cadre of the Divisional 

• 	 Accounts Officera / Divisional Accountants of 
or the Works Depattmant totalig91 (Ninety on4 
posts from the existing combined Cadre being 
conrolled by you 0  Now, the Governmert. of 
A riTháchal Pradesh has decided to tak a over the 
ab.oj said Cadre under the direct cortro1 of 
the Qi.rector of Accounts & Treasurie, Govt. 
of Artinachal Pradesh, with immediate effect. 

Persons those who are borne on regular 
basis In the cadre and opt to come over to 
Arunachal Pradesh state Cadre, will be taken 
over ontatua quo subject to acceptnce of 
the state Government. It is a1odjjdød that 
hanca.forth no fresh Divisional. Accountant(s) 
on deptatiori will be entertained. C. 	of 

o those w' are presently on deputatior and 
serving in this state shall be examined at this 
end for their future continuation even after 
completion of the •xsting term of deputation, 

It is, therefore, requested to take 
necessary action at your level so that the 
process of the transfer of the Cadre along with 
the willing personnel can be completed imme-
diately. 

Formal notification is under issue and 
shall be communicated in due course. 

Yours faithful1y, 

(YMegu) 
' Director of Accounts & Treasuries 

& Ex-Officio Dy.&ecy.(Fjnance ), 
Govt. of Arunachal. Pradesh, 

NAHARLAGUN.n 

5 
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54 	As the State Government has extended the period 

of deputtion and further has taken a decision to absorve 

thE applicantsin the State Cadre by order dated 12.1.2001, 

in our opinion, nothing is loft to be decided by this 

Tribunal in these J.A.s. The order of repatriation inpugned 

in these 0.A.s stands 	 by order dated 15-11-1999, 

fjled. A.nnoxure-7, 

TheLiCatiOfls are acco rdingl.y, disposed of. 

It i8mde clear that if change in the present situation 

arises, it 	Jopen to.. the applicants to approach this 

ribunal. 

There shall, howevär, be no order  as to coats. 

sd/vicE C-jIW1W 
sd/r1ErB.ER (Adin) 

-5- 
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7 . 	 Form No. GHC-NIC/JNP/01 A 

THE GAUHATI HIGH COURT 
FLE HIGH COURT OF ASSAM NAGALAND: MEGHALAYA: MANIPUR : TRIPURA 

MIZORAM AND ARUNACHAL PRADESH) 

DISTRICT.: 	 OCASE NO. i// Woo 
DO/A: 	Q1 	 CATEGORI CODE: /O 

FILING SL. NO. \\ V 	 DATE OF FILING: .z 

Name of Party: 

	

(_•• 	
. 

Court Fee due 

Court Fee paid 

Deficit if any 

Filed within Limitation 

Coñdation Petition 

if any 

Signavy r of P. A. 

j5r 

Yes/No 

Yes/No. 

 Related information For : 	Yes / No. 

Cas'eat Matching 

 Vakalatnama File : 	Yes / No. 

 Certified copy of order : 	Yes I No. 
Judgement, if required, 

Filed. 

 Affidavit / Verification : 	Yes / No., 
in 	order. 

 Form in proper Yes / No. 

S. Any other defects (to be : 	Yes I No. 
named ) 

cASE READY / DEFECTIVE 

S:GNATURE OFtPDT, 
FILING SECTION 

f G.H.C. E.W.F. 

SIGNATURE OF THE STAMP 
REPORTER. 



Petitioner (s) 

Respondent (s) : 

Petitioner (s) 

Advocate (s) 

Respondent (s) 

Advocate (s) 

* 
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Form No. GHC-NIC/INP/01 

THE GAUHATI HIGH COURT 
(1TH HIGH COURT OF ASSAM : NAGALAND : MEGHALAYA : MANIPUR: TRIPURA 

MIZORAM AND ARUNACHAL PRADESH) 

Category No. Year 

1L () Case 	No.  

11 (1) Related 	Case 	No,  / 	 1199 

1 () Related Information  

iL (d) Jurisdictional Value Rs.  1. 	(e) 	Court Fee Rs. 5' j' &O 
iL () Provision 	of law under which the case filed  

DATE 	/ 	MONTH 	/ YEAR 

1 (f) Date 	of 	Registration L 	izi I Fo  I] 
Z (a) Case Category Code  61 0  1 1 7 -  

4 

4 

Stage Code o- ---------- 
the Case  

Caveat:if any 	YesH / No 

2. (b) Subject Category Code : 

21 (c) Bench Code : 	/3 
31 State Name 

4. 

5J 

6 1  

71 

81 

9. 

1.. 

Iindly use appropriate codes. 

._-4. State Code 

Signaturewith ate it 
G.H.C. E.W. FUND 



ISTRICT : PAPUMPARE (ARUNACHAL PRADESH) i 

IN THE GAUHAT I HIGH COURT 

(THE HIGH COURT OF ASSAMINAGALAND: MEGHALAYA: MANIPUR: 

TRIPURA: MIZORAM AND ARUNACHAL PRADESH) 

( CIVIL XXTRA ORDINARY JURISDICTION 
) 

W.P.(c) NO.11/9- OF  2000 

Shri Habung Lalin 

- Versus - 

The Union of India & Ors. 

Sub3ect : - o/. eli' SeA7 Yl - 

Code 	- iOo60 

Bench 

I N D E X 

S]..No. Particulars 

1. Writ petition 

2 . Affidavit 

30 Annexure-A 

4. Annexure...B 

50 
- 	 Annexure..c 

 AflnexureD 

 Annexure-E 

Petitioner. 

Respondents. 

age No. 

f-,'--o /5 

/6 
/L 

2-2c 

2— 2Z 

.'. 

Filed py. - 

cate 

L 



4 

PISTRIcT : PAJ?UMPARE. 

IN THE GAUHATI HIGH COURT 

(THE HIGH COURT OF ASSAM: NAGALAND: r'GHALAYA: MANIPUR 

TRIPURA: MIZORAM AND ARUNACHAL, PRADE SH) 

( CIVIL EXTRA ORDINARY JURISDICTION ) 

CIVIL RULE NO.1/I?-  ' OF 2000 
Category : 

code 	: 

To 

The Hon'ble Shri Brijesh Jumar, B.A.,LL.B., 

the chief Justice of the Gauhati High cour t 

and his Lordship's other companion Justices 

of the said Court. 

IN THE MATTER OF : 

An applicatiori under Article 226 

of the Constitution of India for 

issue of a Writ in the nature of 

Certiorari and/or Mandajnus and/or  

any other appropriate Writ, 

Direction, Order etc, 

- AND.. 

L 

• __ 

• ___ 

IN THE MATTER OF : 

Order No. DA ce1l/193 dated 

30.12.96 issued by the 

Contd..2. 
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Sr. Accountg Officer 

i/c DA Cell, Off ice of the Accountant 

General ( A & E ) Meghalaya.. 

Arunachal Pradesh and Mizoram 

by selecting the petitioner 

on deputation in post of Divi-

sional Accountant. 

-AND.. 

IN THE MATTER C? : 

Off ide Order No. SE/APEc-I/E/s..6 

(B)/7/98-99 Dated 6.4.99 issued 

by the Superintending Engineer 

• (Co-..ordination) Arunachal Pradesh 

Electrical Circle No.1 Naharlagun 

promoting the petitioner to the 

• post of office Superintendent. 

-AND- 

IN THE MATTER OF : 

Office Memo No, DA Cell/156 Dtd. 

17.12.99 issued by the Senior 

Accountant Gexieral (Adrnn)offièe. 

of the Accoutant General (A & E) 

Contd.,,3• 



• 	Meghalaya, Aruflachal Pradesh 

and Mizoram, Shillon4 reptria.. 

ting the petitioner to.the parent: 

department in the post of Assis-

tant. 

• 	 - 

 

MD - 

INTF MATTER OF: 

For inforcement of the petitlo- 

•0 	 ner's right guaranteed under 

Article 14 & 16 of the Consti-

tution of India as well as his 

legal right. 

-AND- 

• 	 mTFIEMATTER0F: 

Shri HabuLa1in, 

• 	 Son of Shri Habung Tasso, 

Resident of 4-Sector, 

Naharlagun, 

• 	 District - Papunare, 

• 	
S 	Arunachal Pradesh. 

Petitioner. 

• 	 Contd...4. 

_ 	

* • 
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- Versus .- 

1. The Union of India, 

Through the Comptroller & 

Auditor General of India, 

10 Bahadur Shah Zafar Marg, 

New Delhi...110002), 

2, The Accountant General ( A & E ) 

etc, Meghalaya r  

Shil].ong. 

The State of Arunachal Pradesb, 

Through the Secretary.. Depart-

ment of Power,Government of 

Arunachal Pradesh, 

Itanagar. 

The Director of Accounts & 

Treasuries, 

Government of Arunachal Pradesh, 

Nahar lagun. 

The Chief Engineer, 

Department of Power, 

ArunachajL Pradesh, 

Naharlagun. 

Contd. • .5. 

aw 

i4i 
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, The Superintending Engineer 

( Co-ordination), 

Department of Power, 

Naharlagun. 

Respondents. 

The humble petition of the peti-. 

tioner above-named: 
U 

MOST RESPECTFULLY SHEWETH : 

1 1 	That the petitioner is a citizen of India 

and at present residing at Naharlagun in the district 

of Papumpare t  Arunachal Pradesh. The petitioner be-. 

longs to local tribes of Arunachal Pradesh which Is 

recognised as Scheduled Tribe of Aruneha]. Pradesh, 

The petitioner is serving as Divisional Accountant 

under Executive Engineer 	DiV1jofl,P.W,D, 

That the petitioner was appointed as upper 

Division Clerk and was promoted to post Of office 

Assistant in the year 1992 in the Department of 

Power, Govt. of Arunachal Pradesh under the Rules 

that was in force and since then he is serving in 

the State of Arunachal Pradesh most deligently and 

without any blemish. 

That the Accountant General (A & E) Meghalaya 

Arunachal Pradesh and Mizorarn, Shil long had adopted 

3it1 
	 Contd. .'.6. 
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~V 

a policy decision for filling up the post, of Dlvi-. 

sional Accountant in each P. W. D. Division by taking 

staff from other Department and Public works Deptt. 

On deputation with the stipulation that the post s4.11 

carry pay scales of Rs 2400-.2600/... per month. As 

per the said decisions options from willing of fi-. 

cials should readh chief Engineer (Power) and Super in.. 

tending Engineer (Co-.ordinatjon), (Electrical). 

4. 	That in pursuance of the said policy decision, 

the petitioner also expressed his options alongwith 

others to join in the post of Divisional Accountarx 

aforesaid and accordingly his name along with others 

were forwarded to the Accountant General, Shillong.. 

for approval and accordingly the Accountant General, 

Shillong also approved the appointment of the peti-

tioner and 6 other persons in the post of Divisional 

Accountant in the Scale of pay of 1400-.2600/_ P.M. 

plus other allowances which was conveyed by the Sr. 

Account Officer, Office of the Accountant General, 

Shillong vide Order No. DA Ce 11/193 dated 30.12.96 

As per the said order, the place of posting of the 

petItioner as Divisional Accountant in SangEam, 

.P.W.D. Division. As per the said order 
, the pets. 

tioner was initially appointed for a period of 3 ears 

and that their services on deputation will be regu-

lated by the, normal terms and conditions of deputation 

Contd,.7 
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provided the lending Departments are agreeable 

to place the services on deputation to. P.W,D,' 

It was further provided that the appointment in 

each case is approved against the post of Divisio- 

al Accountant created in Accountant General's 

of ice Shillong,, and will be valid as long a. the 

• programme continues.. 

The copy of the order dated 

30.12,96 aforesaid is annexed 

as Annexure-A. 

5. 	That, the petitioner states that while he 

was posted at Zèchuka as Divisional Accountant 

under the Egecutive Engineer, Mechuka P.W.D. Divi-

sion and deputation under Accountant General, 

Shfllong, the petitioner was promoted in his parent 

department afxRzwvz (Department of Power) to the 

post of Office Superintendent vide office order No. 

SE/APEc...I/E/s..6(B)/7/98_99 dated 6.4.99 against 

the existing vacancy. 

The copy of the promotion order 

is annexed Annexure-B. 

6 0 	That the petitioner states that xnx he 

on receipt of his promotion order dated 6.4.99 from 

Contd,..8. 

too 
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the Superintending Engineer (Co_ordination) Aruna-

chal Pradesh Electrical Circle-I Naharlagun,he 

approached the Accountant Gener&. Shiliong with 'a 

request to release him so as to join on his promo-

ted post of Superintendent. On such approach, the 

respondent No 1 . (The Accountant General, Shillông) 

suggested the petitioner to complete his deputation 

period there after only the petitioner can be relie- 

ed. 

The petitioner in compliance to the order 

of the Accountant General, Shillong remained and 

continued as Divisional Accountant at Bathung P.W.D. 

Division.  

7 0 	That the petitioner was served with a office 
order No. DA-CELT.q'156 dated 17.12.99 issued by the 

Sr. Deputy Accountant General (Admn) vide which 4 

petitioner was repatriated to his parent department 

(The Deartment of' Power) in his original post of 

office Assistant. 

The copy of the order dated 17.12.99 

- is annexed as Annexure-.0 

8. 	That the petitioner made enquiry in his 

parent departrrnt to join on his promoted post of 

Contd 0 ,9 

c 
u 
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office Superintendent which was promoted vide 

office order No. SE/APEC_I/E/5_6(B)7/98....99 dated 

6.4.99 which is annexure B. to this writ petition. 

On such enquiry , petitioner was made understood 

that his promotion has been cancelled as he was 

nok released from the establishment of the Accoun-. 

tant General Shiliong and his promoted post has 

been filled up by some other person who is junior 

to the petitioner and petitioner can not be adjus-. 

ted with promotional post at this juncttion. 

9. 	The petitioner made further enquiry as to 

who were the persons promoted to the posts of office 

Superintendent against his promoted post during 

his deputation under the Accountant General, Shillong 

and in fact/he got confirmation that in place of 

the petitioner one Shri. Tasso Tajo and one Shri. 

X. Norbu of power department were promoted to the 

post of off ce Superintendent vide office order No. 

SE/APEC..I/E/S..6 (8)/T/99...2000 Dated 11.10. 99, issued 

by the Superintending Engineer(co_orajnation) Aruna-

cha]. Pradesh Electrical Circle NoI Department of 

power, Naharlagun. The petitioner states that above 

named and prornbted persons are for Junior to the 

petitioner. 

Contd, ..10. 
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The copy of the promotion order 

No. SE/APE.I/E/S...6 (B)T/99..2000 

Dated 11.10.99 is annexed as 

AflflexureD. 

10. 	That the petiti oner states that the Direc 

tor of Account, Govt. of Arunachal Pradesh, Nahar 

lagun vide his office order No. D?/TRY/15/99 dated 

15.11.99 whereby the Accountant General (A &E) 

Shillong conveyed the decision of the Govt. of 

Arunachal Pradesh for recruitment to t he post of 

Divisional Accountant in 38 Division, P.W.D. and 

requested the Accountant General (A & E) Shillong 

to allow the present serving Divisional Accountants 

in the works departments on deputation basis, may 

be allowed to continue in their posts at their - 

respective place of posting for further perod of 

2 (two) years from the date of expiry of their 

present respective tenure in the interest o f public 

service s  

The copy of the aforesaid office 

order is annexed as AnnexureE. 

11. 	That the petitioner states that. his promoted 

post of office superintendent in the department of 

power, during his deputation to the office of the 

Contd, • .11. 
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Accountt General (A & E) Shillong, has been can- 

celled and the said post has been filled up with 

office Asstt. who is far junior to the petitioner 

and the Gcwt. of Arunachal Pradesh has also conveyed 

in writing to the Accountant General (A & E) Shillong 

regarding proposed recruitment of the Divisional 

Accountt5 in Arunachal Pradesh and has requested 

the Accountant General (A &E) Shillong to extend the 

deputation period of the working Divisional Accountant 

for another 2 (two) years from the date of expiry of 

the deputationist with a view to fu= form separate 

cadrDivisial Accountants for Arunachal Pradesh 

within the State Govt. In such facts and circumtces 

the respondent authority may not repatriate the pLi-

tioner to his parent department puting him in great 

loss. Therefore the respondent authority is deserved 

to be directed not to repatriate the petitjcner and 
to allow him to continue in the present post of 

Divisional Accountant under the Accountant General 

( A & I ) Shillong, pending finalisation of the 

recrujment to the post of Divisional Accountant in 
the Direcborate of Accounts, Govt. of Arunachal Pradesh, 

Itanagar or promotional avenue or post is Rot arranged 
for the petitioner. 

12. 	That the petitioner states that the respon.. 

dent authority without application of mind had passed 

Ej 	 Contd ... 12. 
Coç 
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the order dated ,ij.q9  directing the petitioner 

to repartiate in the parent Department in the 

-. 	pc t of office Assistant without making any prior 

arrangement to absorb the petitioner in the appro-

priate post with apprriate scale of pay in the 

department of power. Under the circumstances, the 

said order dated, 12- 9 issued by the Respondent 

No.2 Is illegal and unreasonable and 1-iab3e to be 

set aside. 

13. 	That the petit loner states that without 

making any arrangement to absorb the petitioner is 

the part.n department in the apprriate post with 

appropriate scale of .pay, the respondent authority 

ought not to have directed to repatriate the 

petitioner in the parent department which in the 

circumstances of the case would cause irreparable 

loss and great hardship to the petitIer both in 

the rank and scale of pay. Therefore, the resondt 

authority may be directed not to repatriate the 

petitioner without first making arrangement for 

the petitioner in the parent department for his 

appropriate post and scale of pay. 

• 	14. 	That the persons junior to the petitimer 

having been given pranoticn to the post of office 

Superintendent without considering the cae of the 

Contd.,,13, 
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petitioner while thepetitioner was In deputation 

as Divisional Accountant, the respondent authorities 

may be directed to repatriate the petitioner in the  

post of office Superintendent in the department of 

power and unless the same is done the petitioner 

may be allowed to continue in the present post of 

Divisional Accountant. 

- 	 15. 	That the persons junior to the petitioner 

who were also deputed to the Accountant General, 

Shillong as Divisional Accountant haz not been repat-

riated and other repatriated Divisional Accountants 

have been retained and are allowed to continue in 

their service at the instances of order of Gauhati. 

High Cotrt passed In w.P. (C) 496/2000. Therefore, 

the petitioner has rightto continue in the post of 

Divisional Accountant till arrangement is made, in 

parent department for promotion of the petitioner 

with reprospectivé effect from the fate on 

Juniors to the petitioner are promoted to the posts 

of office Superintendent, Therefore the act of the 

respondents by repGrtiating the petitioner to his 

parent department in great loss and without making 

arrangement for promotion of the petitioner is corn-

pletely violative of Article 14 & 16 of the consti-

k± tution of India, 

Contd,,.14. 
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That the petitioner states that in the 

similar nature of this case, the Hon'bie Gauhati 

High Court has passed order in W.P. (C) No. 496/2000 

directing the respondent authority to allow the 

petitIoner to continue in their deputation posts 

of Divisional Accountant untill the arrangements. 

aLe made in parent department for promotion to the 

petit loners.. 

That the. petitioner demanded justice bit 

the same was denied to him. 

.18. 	That there Is no other efficacious alter 

k* nate remedy and the remedy sought for would be 

just and proper. 	
0 

190 	That this petition is made bonafide and 

for ends of justice. 

it Is, therefore, prayed 

that Your Lordships would be pleased 

to admit this petition, call for 

the records, issue Rule calling upon 

the respondents to show cause as 

to why the order No•  BA Ce11f156 

dated 17.12.99 issued"by the Sr. 

Deputy Accountant General, Shillong 

Contd,. • 15. 
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• 	

shall not be set aside or quashed 

and as to why the respondent autho., 

rities shall not be directed not to 

repatriate the petitioner without 

making prior arrangement for posting 

the petitioner in thepost of office 

Superintendent XRgkmm&x in the Depart 

ment of Power and upon such cause or 

causes that may be shown) hearing the 

parties perusinq the records further 

• be pleased to make the Rule absolute. 

AND 

& 	
It is further prayed that pi- 

ding disposal of the rnile, the orde 

No. DACell dated I29 issued by 

the Sr. Deputy Accountant General, 

Shillong may be stayed and the peti-. 

tioner may be allowed to continue in 

his present post of Divisional Accoun- 

tant. 

And for this act of grace, the petitioner shall ever 

pray., 	 • 	 - 

Affidavit 

- 
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A b' 	.L 1) A V J. J. 

I, Shri Habung Lalin, aged about 38 years, 

Son of Shri Habung Tasso, resident of A.ector, 

Naharlagun within the District of Papumpare, Arunhal 

Pradesh, do hereby solemnly affirm and declare as 

under:- 

• 	 . 	1.. 	That I am the petitioner in this instant 

case as such am fully conversant with the facts and 

circumstances of the case. 

20 	. That the statements made in paragraph 

i to 	 are true to my knowledge 

and rests are derived from record and. are my humble 

submission before this Hon'ble Court. 

I sign on this affidavit 5 on this 7th day. 

•March,2000at Guwahati. . 

Identified by me 

 

• 	
.. 	 DEPONENT 

Advocate's Clerk. 	. 	 . 
Z32rP 	

A=--,AftWI

_____ 
low As• 	 .. 	 __ __ 	

. 

. 	 . 	 . 
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* 	 . 	• 	 .. 	 - - 
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OFFICE OFTHE AC( UiT GENERAL. (' AE)MF(HJ\LAYA ./UNAC PhADESH 
• 	AND NLIZOR !I SHILI.Uf& 

EQ 	A 44 	 Dtd 

Cons equt 	h.:..seMctjor1 frr th p'.  st Div iona. 

	

S: 	 çay. sca1 of fls• 400-40- 

• 	 . 	 ••••. 	 ••U 	.. 	t 	vL4I1t,di A1:c.uwItdflt 

udir 	••• 	
' . 	o( 	 t thi ic.oun 'ust 

uflJ, 	• t 	 , 	 11I), 	Thzi 

at preoit working in t 1V1 cico of 

IN 

the  

• is posted 	deputation asJ Division 	Acount, 

	

r• 	th e  

2. 	Shri 	 \v1f 	 . 	 _should 

join in the aforesaid post ojiv;1.c.oiil Accot on dputrition 
within l days from the date of issucof this ordr, failinQ which 
his po5tincj on deputtion is 1rib1 t) h cancelled without any furth.r 

C\1?1 4 	 U-id to some itbej. l.qihlo 

	

• 	and sciccted cndidatd. No re;1!;t.nd 	flf('rChfl(jOb 	c c c.  

of po.tincj w.Ll be onturtained undue uy circimstances wtoever.  

The nerio nf dput tior4 a 	1  

will be for a priod of J. (on)(Lar at th 

Onitial stag e, fir he date of jo u.nq ii. •n ofL ice f the 

:•• 

	

• 	 . 

Howver/t)m. period 4i deputatior?,my bu 1>:tndud upto 3 yer. L3ut 

in rio 	th pziod of1 dputaionwi L 1  fl.. xtendd LLyofld 3 'e 

• •• • 
• 4 	•. 	 The pa • and dopuatión (du.y) iloWflCes in respect of 

lbe governed by •h Cnmnt of India, Minitry of Findn;, 

	

• 	

• Pub1c Griuvances and Pnsion ( L)optt. ur Pexsonnel and Trinii 
• 	1ette.r No, 2/12/87_Estt(Pay.II) dtd. 

• 	 ,• • 

• 	p.d 

• 	C''' 	
Contd. A-9. e~4 

S 



	

•: 	 - 	 • 	 -'.- • 

	

.• • • 	, 	s rnQnded and modified ±rom itii to tini. 	hi10 on deputiticn 

% Shri 	 -  
-to

. ;•. 	

1e1c.dw eil 	the.py j thç. scale of pay of thu doputtion 
- 	r 

h 	
st orhisbasic oay in the parent C q.pLi propalpa, if any 

plus d&putat'oh(du) Uoane 
• 	-, 	•-' . 	 • 	..• 	• 

( on dcputatiori shou d exerc1s 
'f_i 

•ption in 	 rnonth frnm the dat 
f 	àioof dutátion). 

Th opton once oxexcie 	y 	 4J.y\ 
si'l1 

 

	

be treated S fjnal 1and cunriot be )24e 	f/clpngAçY 1atr undrr 
any ciicunutnes whsq.ya,i 

The Dearness Allowance, 	Lhilthwi EduLaton A1owanL, 
Pension, etc will bi  io'oine1 by the Govt of India, 

	

• 	Mtc stry of Finance OM /. F! (& )E- LV (A)Z. •.d '7.,12'. 1962 	 J 
I - 

 
as Annexuro 31 of aiouj1hy 's ,C 	h, Vpuin IV ( 13th Zditio) n 
aG 	 ht 

sri 	
Lfl 

• 	Q1t.ltj()fl will be liable 	be transferred to any plaeo within thc - 

	

• 	 tato Of Jriuiicjjil Prado',h,, tVtnipui and Tiipura., in .tho. combined 
- • 	•- ............ 	

_•. 

the 	 (iE) Jiteg1iaaya otc, Shillçn, 

• .• 	. •- 	rior;concuronce of tb.' office mustbç àbtainod by the 
1 ' iv1sonj 	dicer before Shrii  

	

• 	. 	. 	 (on depiWM:inu) i onfiust d -additionr chares 
ppointed'or, tran'1'rcci to a poct/ittion ohoi than Lited in tb 

• 	' 	
- 	- • 
	

' / 

- 	 • 	
- 

	

- 	
- 

I 

	

- • • 	 - 	 • 	 7. iY 
- 	- 	 _' 	- •-- 	-..•-. 	• 	
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Memo No, Dk 	 319' 	
Dated: 1/97 

Copy forward.ecj for informajon• ancj nessary aetjoi o ;- 
- 	 - 	 - 

	

• 	1) The 4ccountaxt efl a1(A&), Ma9.:!Dur, Imphal, 

L 2) The kcoourtantGeneaJ(. 	 igarta1a. 
•.--• 	 .•.:;' 	1:.;. -. 	:.. 	;'- 	2 	• - 

p 	 He is reques -bd. tQ release 

. -iiniediateiy with tie dixeotjQnrto repj:'t ±oZ'•dutjr to his place of 
posting on deputation under intima-topto this pffioe. 

P 	 1 

REGISTERED 
•1 	 • t 	 • 

is requested to release 

£mmédlately sij _________________ 
- 	•,• 	 I. 	

• 	 .,• 	• 	 I 	 - 

with the direction to report s  for duty o his place of posting on 
deputation under iritiate to thià offe, 

4. 	
4 	 •.I 	

I_•V•$• 

REGISTERED, 	
T .4

.e Execut
.

ive ngineer  
. 	 r ,o--•* ----- - 	 - 	- 	-- 

1 	
He 	requested to intimate 

th date oj'g.of;airi.,, 	
: 

a ______ 	

9 
- • 	0/0 the C  2  e_0 0  -  -I  

	

Nell], 	
I! 

4 

91 -P.C. Pile, 

th 
	

- 	I 	1• 	 •' 	-; 	 -- 	
. -. 

4$ 
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GOVMOMW OF wAcHAL PRAL1R - PI??XCA or TM SMAUNTMMM ENGINEER: It c?Rzci) 

pop  

4 

- 
• 	 .•.. 

• 	- 	t Hibv4 3.sU*,A.at new a ViaiPona1 Aoowttut 
* øputat t• th*  04 the Exioutive 	 UD 

• -. 	iicuaw*4r Aoaitsnt U*neraL,3W.Ucrg La broby 
AN - 	pr.mstM ta att3.4ste aa ezntendnt c te1y tempercr b't - 	.•, • 

	4 P4 
 

to tb* MAcS of 	 endng 	eo(E) 
.iM.t 	aiJ$.Iaaenym the sca]. eZ pay .55OO-175-9OOO/ pr'. 

• &1 ith*r allawancs* U 	.a*b1a Wtth  etZeat from the dt 
• XSI%1 gaZe *t the psat. • • 

	S 	* • - - 	
• 

fto tsieras'y dUc3*ting preas'tion viU not cçnfor 
%*7 ri4ht t* 01La cent eri.ty/zegulir px'oiot.on "ao -t& 

iii. t.wpera7 pvastuft La snbjct to regu1artcntic 
by D.P.C. s4 there if 40 ,  4t1ence cue penLng or oe1atod 

T 5  sjath.thLa 	 • 	 • 

* 	 Z'hi accept ti  premotton an the ebm.tez'in c.t oo 
Uis ke. .hau4 z.p.rt *ir turther uty to t pce of' pot&i 

• ithin 60 days tre* the ast. at Lasue at Me order 

• !°' 
 

99 V0. Law 	be tregte4 as snceU4. 

• 	 (Er.;. TATO ) 
• 	 I 	 • Superint.nding Eaineer(coor4) 

AtPoRleatrical 	cie No-X *1 
-. 	

- 	- 	•• 	
- 

4I 	Dtdoj.th,. ..th tt'99 

• 	
... ;Ipyt; 	 • 

• • 	

•.  	TO Iaosuntant Gowral#MtUong for iittoratii& 
• - 	•. 	•. &. The 

 
StIversAU 	SOO neer(E) #rA&o BlePtAcal 

• 	
r 

The EzOijflie RAgUiosrsftehuka WD 	ihci - AfOr UdOrM&tUA4!, S  - 
I 	 4 	zt Hsbii*g LsU.n,D.A(On dfipUtctcfl) C/O Exouivo • • 	• • - 	S 	 in.sr,PWD,M.okuka. 

• 	 8sctLan-8-6(c)8-. 	 - 

S 	• 
II 	 S  

• 	 * 	• 	V5 	(Er. Je GIBI ) • 	• 	•'• 	*' ••. 	•. 	
La to auptdg.Engfr.cez(cooM) - • 	

- 	 • 	 A,PJaeotricci Circle No-Zs 

;*. 	•- 	 • 	
- 

S 	S 	• 	 - 



NEXUE 
- 	 S  

QFIC 	ThLi 1COT. iiiL ( e) 	
ETC 	5ILLONG 	

3 

CELW 
 

on exp'r , f 	e 	
iod cf deputaUofl tQ th post 

the m 
o 	iViipnal cOU9fl under 	n1strat1e 	ntrol of 

th I. Quitflt 	r1C1A) 	
hi' 

aya etc ,Shillofl9 Shri/ 

• 	Jto' t4 	
qbt presen '  

-n 	
U 	I ( • I 	 cut 	O 	 t 	•r 

• 	
"74 reI)atri'd 

t his parent ep rtm?t 
	Ohiein 

j2 -------------- - 

• 	 'th being relieved of hi utj0S O O 

• 	before 	fro 	
he f ice of the Executive 

for 

f ther duties, to the 	 --- 

• 	
AqUire under 	304 uf the ComptrOliC 

• 	and iuditor' Genrpl'5 
M,S.. 

(i) VoldI reproduce i 

Appedi 	0f 
the C.p;..bode,d Ed11Ofl 1964 the reli 

offCjai sho1d rere 	
rnemora,flum 	v

jeJiflg •the cCOUfltS 

5 	of the DIViSiOfl '( itrpiit) 	
the reieVifl9 of 

• •0fficia19 	
exmifle apd foWJdprOPtlY with his remarks, 

• 	to the Accountant General 

through the DiylsiOflal 	
ficer, v0 

vail record4L 

tions thereon as he may CQflS1C necessary 	This memorandum 

iz 
requied1flti0fl to the handing over mernpof his 

charg 	
Officer. 	

S 

• 	• 	•:. • •• 	•• 

uthQritY 	r 	
G(Imn) order dt. 5-11-99 at P/ 4 N 

in the file No D11/10_h/9394/1° 

• 	 • 	

•: 

• 	 •• 	 Sr. 	uty iccountaflt General() 

•1 
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temo io. .D/ 	 16 /76 
Copy forvarded for infor.7n .:rtnccsery action to  

.L, ThoC± Lnineer, (8A 	 _cIe)tv  

je is requestec.t3. 

. 	 IC .,uittiii I on 
I 	 t4 ion to L+ rtarti'tt Derartuient 

fli 	riarnd 	 -JL 1. n,. 	ccI to ;e1ose 

or beforc' 

-12
.00  LZA. 

ihe 	 - 

The fxect.ve Erg.n' 

-- - -"'rn----------- - - 

I., 

The/ 	Ut tnt 	,l(.i'& - ___ 

P~Cdn~c 	

/ 

he is requested to release 

Shri / 	 i 	L'\ - ------------------- 

•f his Division o n oi bio 	 as his 

term of deptatiop.exPircs. • - ie is also requested to 

inbtruct bhri/b( JJ3L - 

to report t hi/h 	parent )epart ent i.e, Office of the 

• 	Chief:Engineer, T 
n his/yiele.cs.e from you,.r department. It may be noted 

that no further e xterktiQn 	p'riod of deputation will be 

granted to Shri// 	 , ______ 

under anyircumstflc.es 'to avoil ny complicacy. 

6 The LxecU\

--, t

niner  

H is req 	t '1iret 	: .i./Sruti -'-S 	 - 

/IJhU ± his/ :r Uivisi'.n\.i ijuk Of Lur 

work of the ivi 	i.CC Utflt UI t hO 	1 tC o f iho 

executive Enginr\------------------ 

in addition to h/L 	nor 1 duties w ith elf efrm 

	

unt ill f i 	r order. 
C ntd..,.3 
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23 
'9 

7.. Shri/Et- 

	

DiO rode' 	IVLv 	
1 ,ccour Lf the Office of the 

executiVe Ener --- ------- -•-•----- 

	

------------ 	
s direct 	to liok after he work 

	

* of th Divisi.fl1 	J1It if the 	fce of 'the Executive 

Engineer ----- 

	

_ 	 Ln adittofl to his/her 

	

/ na1 d'jtie , unt1l fJtb 	order , 

• /5 Shri(A 3' ' 

	

Djvisioflal 1cco,'ntaflt on de 	eti:fl, 3/h) the Executive 

• Engineei 

	

He/iS Ibereby asked to epo.t to h1s/h 	
o.reflt 

	

'. Personal Fil& f 	
Lg-'-- 

	

10. Personal F11e2f Shri/Sfl 	----' 

12. E.O. File. 	 '• 

	

: 1 	.•.,. 	- 	• 	 , 
.-• 	Senior 

• 	 • 	 - 

., t . 	• 	 .• 

• 	• 	 • 	•• 	•• 

- 	 • 	 '• 	

:.. 

1 'J 
I 
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, 	 ___

94 
log  

In the tnteret f i1t 	vice the folt$2ing aed A*i* 

tante are herQby priont9d to Of jetat. a4; upørint*tKt' an purely 

'torry bade ect togulariatton Liy Drc inthc 	of pay
1. 

55OG.175.9oOO/. ' 	pjus other 813oWAncr 	ttt'le With effect 
1re the date they aanwo eh*e of the pot until furtherardere 

2, ri't 	oTU 

C*nSqqUojNL,  upon preutton to the polts of 44POrintOndOnt the 

1l"ftcj tromfoir And pouting are also ord4rei in tho intr rest of 

•pl&O servicet 

- SLONO NOW 

3. 	Sri ?ae frajo 	M Mtaó Slivi'U41  AOnst etittng 
are Cite 

2j1rt PNOXbU do 

The tec,rary ffieiatinq prorot1i Will not c0nfet u,on them 

any right to 411m n&erttyftuDz prorrotn att luot Th* pronoton 

$X!* siaCt to condtton that n eaa Iq pendin 

beiflç contemplated $gaint the fteal 

The Pead A ttant on prorntiofl thai! be reiio,ed within 30 

days Dy the Executive 1:*Iveors without waiting for dtitutee who 
are being posted thrtl'. 

If they acceØ the promotion on the above terms and condition!-
they should tOpøtt for further duty to thqt place of posting within 30 
days from the date of i%s of, this tdt ftUtng Which of ficiting 
pronotion of the offidials Wj1,1 be treated as CanO31 edij 

AP 

• 	( E-TTO) upe 	ing Enginet(CQQd), 4P,Electrjci fr1e 



: 	 . 

.. .• NbE/APEC!//6O3)/7/9e46/ 
Cpytog. S S  

The Ch:tet £nginoor(p) e  oopart!nont of powr, ahar1açuu. 
The Suporintending Ingitoer(E), tLao Bloctrical Circ1e 

/ M1ao for thforv&tion. 
Tho Exoutive ngincr(C) Ztro C VL1 DLvLicn, Ziro for 
infoxøsitton a4 necessary action. 
The Executive 1ngineor(C) 0 oori1a Civil Diviuton DOptt 
of POW0 GOnililS. 
The Survyor of works(J) Ap,U1ctrjoa1 cvtjo N04, Nahar 
lagtm for inforsAtLrt, 
Perugn 
ection 	C)/5(c) 

9off1denttal soction el 
Offico odor ito. 

A Ano 
circle NO..X,*ss 

- 	 pwcx.Mi 



GOVI' 01 AI&UiIA(_HAL PAI)L1t 	 NNEXURE 
DIIUCTORATE OF 1\(COU1TT5 & TREASURIES : NAJIARLOGUIT 

(ThROUGh F/x/SPEED POST ) 	VY 
oDA/TRY/15/99 	 DatcdNaharlocjufl the 15th Nov 1 99 

To, 

The Accountant General ( A&E) 
MeghalEtyirunachaJ. Pradesh etc. 
Shillonçj 

Sub:- 	Recru.'itment /posting of regular Divisional Accountants 

Ref:- 	rt:to7: No 
& tiis oifJ.ce Lett4u DA/29/3U/.irt)/6204 cltd 8-9-99 

SI 

The issue of recruitment 	pozi.nj of Divisional 
Accountants to. 	30 public works d.ivisJ.ons of this state 
which are presently maimed by' deputaLionirt: were uricicr active 
consideration of the state GOVernment 'i1t Govt of Ap has 
oberved that prior to this c,orrespondoncc under reference 
the state Govt. as well as Lhs DircctoraiM wcre never consulted 
while recruiting and post.Lni of DAO/DA, Lhoucjh these posts 

- were borned in the establishment of Executive Encjineers and 
paid from the state exchequer0 It has also been observed that 
prior to declar.tion of .  the •Sqte-hood (20-2-87), the cadres 
of thp DAOs/DAs were enjying pay scales w.Lthout anomaly 
with the comparable stats of Accountant/Assistant/Superintendent 
in the.state Govt. 1 worklng either in the Directorate of Accounts 
& treasuries as well as in other Directorat.es or in the 
District establishment .me Directorate oL AccOunts and Treasu-
ries now express concern on the pay scales presently enjoying 

• by the cadres of DAOs/DA whih were erianci:.d without having 
approval of the State Govt ofA.P. The iigher pay scales presentl 
enjoying by the cadre of DAO&,)As lias been posiig a problem for 
graning huge amount in the form of pay and .all-ances dur.ing' 
the proposed training period of 	30 D,tvisioial Accountants • 

'the Govt of Aruriachal pradesh is of the view that 
recriitment end posting of the DAOs/DAs for 30 working Divisions 
of PW1J may not be done at this stage, since final decision 
of the Govt is still awaited . The nerving Divisional Accountants. 
in the works Deptts on deputation basis may be allowed 
extension for a further., period of two years from the date of 
expiry of their pi:- esent: rasp:ctl.vo tenure in the interest of 
public service. This wIll provide succour to the poor financial 
position of the state prevailing at the present time. This 
arrangement is proposed till view of the State Govt. in final 
shape could be put forward to your esteem office. 

Yours faithfully, 

C. M. I4onqmaw) 
'1 	 Joint Dir cc Lor of Accounts 

1.iir:teO ' 0  

Fax No 0360 244281 

Copy to :- 
1 . The p .3 to the Non' ble Chief Minis Ler Aruriachal 

• .1 Laii;gar 

 

for infor:ur,ti.on oi: Lho Non' ble 

Mi  

2 • 'the i' 	to the Coiiii.is s .ioner(Fina ncc) GOVt of A • P 

1L.ati: rir J:or ii,1ormIt Jon. 

3 • 'flic' 	; to the Commis i.oiie,r p\/R'ir/P! Ei) /IFCD /power 
to.i. 	.11 ,1 LriiiaL.i.On 	 C_iiLo) 
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4 • 	The. AcouiltanL Genera). ( A•.i.Ji.t ) Aruncli.. .1 , Mej 	iya etc 
hi1io1lq for tivoui:' 01 	.1 iituiiii.it..Loii 

	

5. 	The Chief Engineer 	P) ;( EZ /. WZ ) / RWD/ PHEi) / IF) / 
Power, for information .p1c.:ie. Th 	are requested to give 
continuation to the serving IJAs who are on deputation 
for a further period of 2 ycirs on expiry of their ,  present 

• term: Of de,ptitiJ.on & meanwhile, they .:nay .  ;)ie;)se c.Iircct 
the Executive, nq i ricer concerned riot to, ;icccpL' jOiflLrViJ report 
of new apointeo(DA) iLhoUt cons ulLinq tII 	itate 

, ,r-4 	Lnh In 

C) 
 

£. 	 ,. 	 .L ...... '/'• 
• '.. ,.Y , ',.; ' 	, J44•; 	 / 

').t'' 	 . 	................ 	
/ 1 

r 	 I 

t 
,.,,.,. 	 . 	. 

• 	. 	 I. 

ii I (L 

: 	 - 	

(4 	 ' A 
I I 	I U I l(J111 .iW 

\.• uoInt.y'J.rect.or of Accounts 
DirccLoLl 	of Accounts ( Treasuries 

Govt 	,\runcI'i;i i'radenh 
h irio(Jun 

qm 

- 	 A 	-*- - - 
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IINDIIA 
, 

WPP.'I eJ fl  ¶t! 	7b) : 

IN THE MATTER OP : 

W.P.(C) No.1117 OF 2000. 

Rabung tialin. •. .. 	PETITIONER. 

VERSUS - 

The Union of India 

and Others. 	...• 	RESPONDENTS. 

-AND- 

IN THE MATTER OF z 

Affidavit-in-opposition on behalf 

of Respondents No.1 and 2, The 

Union of India, through the 

Comptroller & Adjtor General of 

India, New Delhi and the Accountant 

General A&E) Meghalaya etc. ,Shjllong. 

I. Shri S. A. Bathew ,son of Shri W. B • Bathew, 

aged about 36 years, Senior Deputy Accountant General 

(Admn), Office of the Accountant General ( A&E) 

Meghalaya, Shillong, Respondent No.2, do hereby 

solemnly affirm and declare as follows :- 

1. That copy of the application has been served 

upon me and being authorised to defend the case 

contd. .2.. 
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the case before this Hon'ble Gauhati High Court, 

I do hereby file this Affldavit"in"Oppositiofl as 

desired by this Hon'ble High Court as per order 

dated 8.3.2000. 

That this Affidavit1.in_oppositiofl is filed 

bonafide and save and except what Is admitted in 

this Affidavit-in-opposition the rest may be 

treated as total derial by the Respondent. 

That with regard to the contents made in paragrapi 

1 of the Writ Petition, I beg to state that except 

the contents made in the last sentence of this 

para, what has been stated by the Petitioner is 

a matter of records. As regards the contents made 

in the last sentence of this para, it is to be 

stated that the order repatriating the Petitioner 

to his parent Department was issued vide Memo No. 

DA Ce]1/10-1/93-94/99-2000/ 1619-1628 dated 

24.12.99 .(Annexure- f). Based on this order the 

Executive Engineer Bameng WI), Bameng, released 

the Petitioner on 12.1.2000 and the Petitioner 

joined his parent Department on 24.1.2000. The 

Petitioner' s statement that he is serving as 

Divisional Accountant under the EXecutive Engineer, 

Bameng ,PWD, Division, Bameng is completely false 

and mis-statement of facts • The Petitioner filed 

V. 

contd. .3.. 
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Petitioner filed this present Civil Rule before 

the Hon'bie High Court. after two months of his 

release and joining his parent Department. 

misleading the Hon'bie High Court by giving faise 

statement of facts. 

Further to state that the Petitioner 

who joined in his parent Department on 24.1.2000, 

was subsequently transferred and posted to 

Superintending Surveyor of Works (C) Unit under 

the Chief Engineer (Power) by his parent Deptt* 

vide order No. CE(P)/Estt/E-'III/1/99-2000 dated 

7.2.2000 (Annexure-2). 

4. That with regard to the contents made in paragraph  

2 of the Petition, I beg to state that these are 

matter of records. 

5. That with regard to the contents made in paragraph 

3 and 4 of the Writ Petition, I beg to state that 

as per Recruitment Rules, which came into force 

w.e.f. 24.9.1998, appointment of regular Divisional. 

Accountants are to be made from amongst officials 
by the 

who qualify at the Examination,conducted/Staff 

Selection Commission only. Appointment of 

Divisional Accountant on deputation was made by 

the Respondent No.2, as a stop gap arrangement only, 
[I 

till regular Divisional Accountants could be 

d 

contd. .4.. 
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could be recruited through the Staff Selection 

Commission. Recruitment of regular Divisional 

Accountant through Staff Selection Commission is 

under process. As a stop gap arrangement circular 

ws issued to all the concerned during month of 

October, 1996, by the Respondent No.2, for 

appointment of Divisional AccountaJ on deputation, 

initially for a period 1 year. In the circular, it 

was. clearly mentioned that the interested candidate 

who are willing to be considered for DA on 

deputation initially for a period of 1 year, may 

submit their application through their Heads of 

the Parent Department. The Petitioner who sunitted 

his application along, with others candidates, was 

considered for appointment as DA on deputation 

initially for a period of 1 year which was 

subsequently extended upto 3 years. As per recruitment 

Rules published in Gazette j of India dated 24.9.1988 0  

period of deputation cannot be extended beyond 

period of 3 years. Before completion of deputation 

period of 3 years,. order of repatriation was iaued 

on 17.12.1999 by Respondent No.2, repatriating the 

Petitioner to his Parent Department.The Petitioner 

was released on 12.1.2000 and he joined in his 

Parent Department on 24.1,2000. 

What the Petitioner has stated in paras 

4 and 5 of this Writ Petition is false and mis- 

contd. .5.. 
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mis-statement of fact • No policy was adopted by 

Respondent 2 to fill up the Post of Divisional 

Accountant in each P.W .0. Division by taking staff 

from other Department and Public Works Department. 

Appointment of 0ivisional Accountant on deputation 

basis is only a stop gap arrangement till regular 

Divisional Accountants are recruited through staff 

Selection Conuniss-jon as per recruitment Rules which 

came into force w.e.f. 24.9.1998. The Petitioner 

was not initially appointed for a period of 3 years 

but he was appointed initially for a period of 1. 

year and subsequently his period of deputation was 

extended. upto 3 years. The Serice of the Divisional 

Accountant on deputation can not be regularised for 

Permanent absorption, as per Recruitment Rules. 

( Copy of.  the Recruitment Rules is annexed as 

Annexure No. 4) 

The applicant who was on deputation has 

no right to claim for regularisation/absorptiOfl. 

In this connection, it is to be pointed 

out here that the Mon'b3.e Supreme Cot of India, 

Case No. AIR 1990 S.C. 1132, State of Punjab lIrs. 

Irider Singh (1997) 8 SSC  372 and inCase of RatjlaI 

B. Sonj VrB. Union of India and others held that 

' a deputationiet is liable to be repatriated to his 

contd. .6.. 

Or  



q. 

-6- 

to his parent cadre/ Department on expiry of 

period of deputation. Repatriation from deputation 

cannot be resisted by an employee on the grounds 

that he has continued on deputation for a long time 

during which he earned promotion on ex-cadre posts 

and that on repatriation he will have to work in 

his parent cadre on a lower post". 

In view of the aforesaid Judgment passed 

by the Hon'ble Supreme Court of India, the Petitioner 

who was on deputation resisted the repatriation 

order of 17/12/99. 

( Copy of the judgment passed by Hon'ble Supreme 

Court of India and copy of the Recruitment lule8 

are annexed as Annexure o. 3 and 4). 
a 

6. That with regard to the statement made in 

paragraph 5 and 6 of the Writ Petition, I beg to 

state that the Petitioner while working as D A 

on deputation, purely on temporary basis, was 

promoted by his Parent Department, to officiate an 

Superintendent in his Parent Department. But It no 

request, either from the Parent Department of the 

Petitioner or from the Petitioner, was received for 

release of the Petitioner. Whenever request cames 

from the Parent Departhent of any deputationist 1  the 

Respondents without loss of time,inunediately release 

the deputationist. So as to enable the deputationist 

contd. .7.. 
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deputationjst to join in his Parent Department. An 

example is cited herewith one Shri B.D. Bhattacharjee 

while working as D.A. on deputation, the Respondent 

No.2 received a telegram from the Parent Department 

of Sj B. D. Bhattacharjee for his release as he was 

promoted as Head Assistant. This Office immediately 

issued telegraphic release order so as to enable the 

deputationist to Join to his Parent Department. 

But in case of Petitioner, no such request 

was received from his cadre controlling authority. 

Had there been any request for release of 

the Petitioner he would have been released 

immediately. 

What the: application has stated in para 6 

of the application that he approached the Accountant 

General (A&E) Shillong with the requee to release 

Mm so as to join on his promoted post of 

• Superintendent, is completely false and mis-statement 

of fact. 

This office never issued any order to the 

Petitioner to remain and continue as Divisional. 

Accountant. 

( Copy of the Telegram for release of Shri 

B.D. Bhattacharjee and copy of the release order 

issued by Respondent No.2 are annexed as Annexure 

No. 5 and 6). 

contd..8.. 
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7. That with regard to the Statement made in para 7 

of the Writ application, I beg to state that, on 

complet!ion of period of deputation, order of 

repatriation was issued and the Petitioner as per 

order of repatriation was relieved of the office 

of Divisional Accountant and joined in his Parent 

Department on 24.1.2000. 

( Copy of the joining report is enclosed marked 

as Annexure- 7). 

8 • That with regard to the statement made in paragraph 

8 and 9 of the Writ Petition, I beg to state that 

it is already stated in paragraph 6 of this Written 

Statement that neither the Petitioner nor the Govt. 

of Arunachal Pradesh approached the Respondent 

No92, for release of the Petitioner, when he was 

promoted by the Parent Department. Had there been 

any request for release of the Petitioner, he would 

have been released without any. question. 

The matter of cancellation of promotion 

or promotion of the Junior to the Petitioner is to 

be decided by the Parent Department of the 

Petitioner. The Respondent has no jurisdiction on 

the matter. 

contd • .9.. 
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90 That with regard to the statement made in 

paragraph 10 of the Petition, I beg to state 

that, it is a fact that the Govt • of Arunachal 

Pradesh requested vide letter No. DA/ TRY/15/99 

dated 15.11.99 t Mnexure 8) to extend the period 

of deputation for further period of 2(two) years 

from the date of expiry of period of deputation 

of deputationists. But this office vide lçtter No. 

DA Cell/2-46/92.'93/1698 dated 7.1.2000 (Annexure9) 

addressed to Govt. of Arunacha]. Pradesh exprassed 

inability to extend the period of 2 years. 

That with regard to the statement made in paragraph 

11 0  12 and 13 of the Petition. I beg to state that 

it is already stated in para 9 of this Written 

Statement that the Govt. of Arunachal Pradesh was 

intimated that the period of deputation cánnót be 

extended after the expiry of period of deputation 

of 3 years. As per Recruitment Rule in force, the 

Petitioner was released and repatriated to his 

Parent Department and he joined his Parent Deptt*  

on the 24.1. 2000. The Parent Department of 

Petitioner has already posted the Petitioner, in 

the appropriate post with appropriate scale as per 

the decision of the Govt. of Arunachal Pradesh. 

That with regard to the statement made in paragraph 

14 of the Petition, I beg to state that the 

contd. .10.. 
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- 	that the Petitioner is originally a staff of 

State Govt. of Arunachal Pradesh. Thus the Govt. 

of Arunachal Pradesh is to decide the service 

matters of the Petitioner. The Respondent No.2, 

is in noway concerned with service matters relating 

to the k'etitioner. 

The Petitioner may like to move his Parent Deptt., 

for redressal of any grievances concerning his 

service matter. As the Petitioner has already 

joined his Parent Department on 24.1,2000 the 

question of allowing the Petitioner to continue as 

Divisional AcCot&t does not arise. 

12. That with regard to the statement made in paragraph 

15 and 16 of the Writ Petition, I beg to state 

that, what the applicant has stated that the persons 

Juniors to the Petitioner who were also deputed to 

the Accountant , Shil long as Divisional 

Accountant have not been repatriated and other 

repatriated Divisional Accountant have been retained 

and are allowed to continue in their service at the 

instance of order of Gauhati High Court passed in 

w.P.(c) 496/20009 is false and misstatement of fact. 

The Petitioner was a Divisional Accountant On 

deputation and he cannot be allowed to continue as 

Divisional Accountant after expiry of the period of 

deputation. 

contd. • 11.. 
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It is already stated in para 5 of this Written 

Statement that the Hon'ble Supreme Court of Xndia, 

Case Ho, AIR 1990 S.C. 1132, State of Punjab Vrs. 

Inder Singh (1997) 8 SSC 372 and in case of 

Ratjial B. Soni Yra. Union of India and others 

	

- 	held that N  deputationiet is liable to be 

repatriated to his parent Cadre/ Department on 

expiry of period of deputation, Repatriation from 

deputation cannot be resisted by an employee on the 

grounds that he . has continued on deputation for a 

long time during which he earned promotion on ex-

cadre posts and on repatriation he will have to 

work in his Parent Cadre on a lower poastW. 

In view of the aforesaid judgement 

passed by the Ron'ble Supreme Court of India, the 

Petitioner In cannot be allowed to continue as 

I)ivisional Accountant and by repatriating the 

Petitioner to his Parent Department, Articles 14 

and 16 of the Constitution of India have not been 

violated. 

13. That with regard to the statement mide in 	- 

paragraph 17, 18 and 19 of this Writ Petition, 

the Respondent has no comments to offer. 

* 	
14. I beg to state that the Petitioner is not 

entitled to any relief. The Petitioner has 

hopelessly failed to bring out the Prima"facie 

contd..12.. 
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DEPONENT 

d' ' • 
ccswtsrst Gisaul (41 

4ptivut (L) v VIAM 

W •ffice ' the A.G. (A&R) 

T'W W 
Nc..rL. • 1 ;:oram & A.P. 

3.2 - 

Prirna-facie case in his favour and, there being 

no arbitrariness, the Writ Petition is liable to 

be diarlissed and the interim order granted needs 

review and to be vacated. 

I beg to state that this Writ Petition is malafjde 

and an interim order has been obtained by mis-

leading this Hon'ble High Court for which it is 

a fit case for prosecuting the Petitioner. 

That the present Writ Petition is liable to be 

dismissed solely on the ground of jurisdiction. 

This Hon'ble High Court lacks jurisdiction to 

adjudicate the case of the Petitioner' who is 

purely a Central Government employee on deputation. 

That this Affidavit-in-opposition is filed. 

bonafide and in the interest of justice. 

That the contents made in paragraph 1 and 2 of this 

Affidavit-in-opposition is true to my knowledge and 

those made in paragraph 3 to 13 are derived from 

records which I believe to be true,and rest are 

huinle submission before this Honble Gauhati High 

(7 	Court • An 6 I swear, this Affid 

May,2000 at Shillong. 	

avit on 	day of 

kt13 

i,rlS• Advoeat 

for 
 

Shi10'' 	

4,med before ff11 1$' ........ 

if....... 	
The d.are Identified 

4J.i1 periofl3' known t o  

Certifteh1h 
I read over 

3nd explained 

the dec!arat and that the 

JaIt
perfectlY 	underSti2d the' 

Qoul*afl Hub C't 
*ial.g 
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EXR1 ......... . 	.. . .... 

/ 

)- 
Memo io Ui1 C11/lo—l/93—:i4/99.-CGO/oat 

Cepy 	°rwarde for inforni tirjn FrJ n@c(I;sr ty action to 

1. Tho Chief Enine er, 

fo is requested t 

arranqe for posting of  

• 	- ----- --Oivisicial j,Ccountant On 

deputation, on his reoatriation to his: parent Department. 
• The coherned Exécutivb Enqineer has. been askedto release 

bh ri / S 	 ----on or before 

- 

2 ihe Superin\ncner ------- 

3 The Execut ---- ----------

---------- ---------

4. The /con E) -------- -------------------- 

j 	
Tn TT1P , 	/ p  

Shri/X 	 __________________ 
if his Jivision on or bfor2 - - - _1 	b_ as his 

term of deputation ep1res He is also requesti to 

instruct Shri/' 

to report to his/h.r parent •Dep rtmen :ie. Offic 	f -the 

i f Engineer, --- 	- 

• 	 in.;his/ho/ elese froñ your deprtme 	- t may b 	at fl 
that no4jther extentlon of priod o deputation will he 

granted 

under any, ciCumstnCeS to avoid any compli-cacy. 	S  

6. 	The Executive Enneer .-.----------
--- --------------- 

He is equested t'jreCt bh:i/Smti ---------------.•- --------

i)i0 f 	s/her bivision to look after the 

work of the uivis-onl ICCO tent of th )ffice of the 

• 	 Executive Enginr ----------- --N ------------------------- 
• 	 in addition to his/her normal dut1ith effect from 

----------------untill further order. N 



• 	tv 

- 3 - 

7 	Shri/ 

DhU urdde_I/ 	ivisijnal .cojnt of the 
	fice of the 

executive Enqineer -- .•-•-•--'- ----- - -

---------------. _He/bhe is. c ectEd to ijok.ft.er 
 the work 

of the ivisi-.n1 1cc:Jnt 3f the 	ice of the Executive 

Engineer. --- -------- 

,e.f. --------- 	
in aditon to his/her 

w  

nma1 d'jtiS, untlil furthr rder 

	

B. Shri/6J 	
.\--•-••—--- -------- 

Divisiofla 1ccoUntaflt 	
O 	the Ex@cutiV 	/ 

Engineer 	 -- 

He/ 	is hereby askid to report to his/rIrent 

Be rtment i.e. 0/0 the C ef Ennineer( 	- 

Per s n a 1 i ii 	f  
 

0. personal File )f 	nj/t 	
- .............. 

ii.,. bC. tile. 	
,. 	 ..... 

I. , 	 . 	. 	 . 	 .. 
12. E.O. File.  

• 
.. . 	 ... '. 

H 	 .. 	 •• ... .: • .... -- V 
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OVLtW 	
ir CE 	( it, 	P1IilJLSJI • 	QLi ICE u' TI Ii; Cl w' E' 	i.I'n;i It 	) ii 	rti .IiT 	F LDo i• 

- 	LLi2 2. 

D14 .I4/L:)rT I In Uw 	th/ 

01- 'I(dE 	CRDJ 

On joining of 3'i flab ,-u)g Lalin, A8sitt to 

office is hereby attached to SujerjntencUn Surveyor of Works (C) 
UnLt1itier the Chief En,.;jner.r (Power) 

I 

• 	•• 	• 	
• 	 rjrjer Officer 

to Chjcf Enjneer (Power) 
L21 	jj33)linu 

\1) 	Off ic Or.1er File. 
2) 	The .uper iiit 	1n Ei.thr (E), APc—I, Deptt. 	Power, Nali. ri,.:un for irL[oi'mtjz 

• 	
3) 	The 	

(Civil), O/o the CE(ower), Oentt 0  of Power, 
.in for ±foin tio I)lease 

Uu.!i.Lr, iOfl:11 C 
hrj iubn; L:i ii , •: j Lant0 

.Lir 	P•i ';rj coI1cerrLe. 

Enjneer OffIcer 
to C"t.Lef Engineer (Power) 

4. 
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(VOL. 36 	 19971 	 sioa-r NOTES TO SUPREME COU1T CASES 	 CLVII 	' ' • 

: the time of promon 	 SN - 120 	. • 	:. 	• . 	.• 	. 
inicd to Group U in a 	 , 	 . 	. 
. change of channel - 	 1998 ctlprcmc Court Cases (L&S) 31 

a 	a 	 (1997)8SCC85 	 . 
:ition •- Avoidance of 	

(BEFOREDR A.S. AANDAND K.T. THOMA.S,JJ.) 	S  
stntions•issimd by th 	 HARYANA STATE ELECTRICITY BOARD 	 . 	 . 
uted under u Marine- 	 AND ANOTHER 	. 	 . . 	.. Appellants; 
rscdbed the following 	 . 	 : . • •' • • , - 	 . 	 . 	 Versus 	 . . . . anne1 II - Regmnal 

•b 	b • 	 . 	 . . 
::istics; Channel II! - 	 HAKIM SINGH 	 . 	 .. 	. . . . 	RcspondenL 

; v - Shrimp Farming. 	• 	 Civil Appeal No: 69 17 of 1997t, decided on September 30, 1997 	• , 

	

of the.se channels of 	
Appointment - Compassionate Appofnuncnt - Request for, after a long time (14 years otzuned . Clause 10(3) 	 in the prcsent case) - Rejection of such request - Upheld - Requcst for compassionate Zn the scie of pay of 	

appointment made when the deceased employee's son attained majority - The request i diys of completion of 	• 	
rejected by the appcint-Board on the ground that departmental drculnrs prtscribcd n such channels as may C c xnaxlinum three years' time for making such request - The High Court holding that "In case use 10(4) that "Opuons 	 of minor child the period of three years would be appilcable from the date he becomes 

	

major" - high Court's Interpretation set aside - If the family thembers of the deceased 	 . 
ion for the channel was 	 employee can manage for fourteen years after his death, one of his legal heirs cannot put 
-700 or it could also b 	 fonv8id a claim as though It Is a line of succession by virtue of a rfght of Inheritance - The 
Jp B posts as Quality 	 obJCCt of the provisions is . to give succour to the family to tide over the sudden flnandnl . 	. 	

crisis befallen the dependants on account of the untimely demise of Its sole earning member 
. . Ap d 	d 	 . 	..... (Pai-ns 12, 13 andl6) 

. 	 - 	 Haryana SEB v.Narcsh Tanwa,. (1996) 8 SCC 23 : 1996 SCC (I..&.S) 816 : JT(1996) 2 SC 542; Unteth tvely as dealing with 	. 	 Kumar Nagpal v. State ofilaryana. (1994) 4 SCC 138 : 1994 SCC (L&S) 930 : ( 1994) 27 ATC.537; 	 . . 
2) is geieral in nature . 	 JagdishProw4v.s:a:eofBi/zar.(1996) I SCC3OI: 1996SCC(L&S)303:(1996)32ATC233,relied 
specific categories of

..........:: to be rtad as pan of a 	Appeal allowed 	 . . K-0-M/186801CL.A 
.s been conferred on all 	 . . ... 	... 	. ;.:d be rendered otiose. t9 	e. 	

"'. 	: 	.'• . which in specific terms 	 SN - 121 	
P. :onditions laid down in 	 1998 Supreme Court_Cascs( 	S.) 34 	 ....... I , fausc (3) an employee j• 	. 

.'ith the rcç ments of d 	/ 	 (1997) 8 SCC 372 
ssiblc to hold that while 	/ 	 (BEFoRE SUJATA V. MANOIIAR AND D P WADHWA, JJ) 

STATE OF PUNJAB AND OTHERS 	 $ Appellants, 
mployees.in the matter-: 	 . 	 Versus 	 . 

ise 10 which deils With 	
INDER SINGH AND OTHERS 	

. 	
1cnts. omotion only relate to 	 .• 	 . 	.. 	........ .. .. 	,,,... - 

f option that has been 	. 	- Civil Appeals Nos. 1293-1303 of 1995 with Nos. 8302 of 1995' - i939 of 1997, 
rom Group C to a post 	 7 I37-38and7145-47of1997,decjdedon(Jcto . 3, 1997 	

.sit vere holding a post in 	 A. Deputation - What It Is - Held, is a servIce outside the cadre or the department on ,- -visors, can exercise the 	 temporary basis - Words and phrases  
.rticular channcl.(Fam 8) ._.. 	 B. Deputation - Repatriation from - The deputntlonist. held,. Is . liable :to_be - 

K-0-Mfl'/185371C1..A 	 repatriated to his parent cadre/department On expiry of period of deputation— Repatriation 
- _.. 

	

	 from deputation, further held, cannot be resisted by an employee on the grounds thathe_bas________ 
continued on deputation for a long time during which he earned promotions on ex-cadre 
posts, and that on repatriation he will have to work In his parent cadre ona lower post—. He ......... 
- 	. 	 .- 	 .. 	. 	.- 	.. 

	

t From the Judgment and Order dated 26-2-1996 of the Punjab and Hsryana High Court in LP.A 	, - 	
- 	 No. 757 of 1995 	 . 	. . 	 - . . 	m 	 .i 	• 

	

From the Judgment and Order dated 3-9-1994 of the Punjab and Haryana High Court iii LP.As. 	. 
Nos. 885-892 of 1994 	 . 	. 	• --r -. 	t.utxJ u,1a h1i;,' 

	

. 	... . 	.. 	. 	 . 	
- •1 
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. .. 	

. a kng Period thus creaUng a (a1 hope the 
	

poden that ty Would COflUnue lhere till 

• 	--- 	

dr rcremenj - Equity the0 	
oked to pet 

such of the deputo0j who had 
8 

 deeni  

completed 20 yea 
and were thu3 eligIble to seek vo1unta retlmt — They 

WCtC 

to have 

conUnued on deput00 Ull the dn oi the Supe Cou juden nd their qualIfyJ Sece for Ption aho to 
be deked accordby R of the pers Hable

ed 
tob patthted - Retire 

	— Volu 	
ReUment while ó drpu 0  of, by toklng Into 2Ccou 

deemed peod of deputoo - Punjab 
RuJ 	

21.25 - Police A 1861 	
Equity - ConsUp0 of India, A 142 

	

Power of  the 
Supre Cou to make such order " 	

for dog mpIetejjc,, 
b

eces.- 	
C. Depuj0 - Authot competent to dedde whetherjn ament 

Is a deputi0  

	

-- 	
Held, such dec00 Is to be ken by the authoty wch ontroIs 

the 5 ice or post ft 

	

- 	WhICh an employee 	
On deputa0 

	

• 	
D. DethuonWit.. 	 . 

The responden who were ppoin 
	ConstabJ in 	

njab Polic were taken on 

	

• 	
dcputao to 	

IflVC 
gation Depment (CID) of 	hjabpoIi 	?iOVjSjOfl3 for 

• 

	

	
deputaon in C a COfljned in Rule 21.25 of the Punjab Police RuI 

1934 (pru c d in pa 4 of thc judgment) \j1e on deputation they cacd promoons on ad hoc basis and 
• 	

some of the rcsponden reached the rank of ad hoc Sub Inspecto Afr a long me, they • 	 w 	sought to be repaa1ed to 
th 

c pan( cad as COnSb1 or Head Constables 

- 	
' 	

depcnng Upon their posit ion n the parent cad 

	

• 	
Held:. ..... . 	 . 	 . 	. 

	

- ' 	/ConCePtof "depuj0" is well undet 
	fl 

SCjCC law and has a recOgnised meaning. d 

	

f 	
fleputtion" has a different conO in Sejce law. The diction 

	meaning of the word 
of no help. In simple 

WOWS, 
"deputjo" means SeiCC oujde thcd or 

ouj the parent depaiim 	
Deputation is deputing or 	

lsfeng an employ to a post 

I 	

Outdc his cad that is to sa> to notlicr depamcnt on a tcmpo 
	basis After the pcdod of deputation the employee has to Come back to.his pant dcpacnt to occupy the1 

• . •• 	. 	. . 	

same position unless in the meanwhile he has earned promotion in his pant depament as

1  

• 	 . 	

per the recjtment les Whether the 
	

nsfer is Ouide the nonaj field of deployment 
	• e 

• 	• 	
• 	:j 	

not is decided by the authoñty Which 
conJ5 

 the seicc or post from Which the emplàyee is 

• 	 - 	

sfed There can be no depujj0 Without the consent 
of 

 the pcn so deputed and he 

Ji.
would, thefore, know his gh and pvileges in the deputation post.// 

	
(Para 18) 

	

• !. 	
OM. Bhar:j v. LAf. Sad. 1991 Supp (2) Scc 

162: 1991 SCC (S) 1193 : (91) 27 ATC 310; Rail!a! 

• • . 	

• 	
v. Stare 0/GUJOrOt 1990 Supp SCC 243: 1990 SCC (S) 630: ( 

	1)15 ATC 857; Pumnji, 

g  v. 	:on r djg 	
1994 Supp (3) SCc 471 :1995 S 	

) 95 : (1994) 28. 

• 	•. 	

ATC 513; Prab Dj Gout of/n, (1988)2 scc 233: 1988 SCc 
(MS) 475: (1988)7 ATC 

	

- •tq 	63,re!ied 
• 	

7. 	

v. Sate O/Aaagaka (1995) 2 SCC 538: 1995 SCC (MS) 537 : (1995) 29 A 
	383; 

sao, dii:iSUj3hed 

Nara 	?jhwan, Gore V. 
Union of Jnd (1995)4 SCC 470: 1995 SCC (MS) 

Narnd 	 10; (1995)30 ATC 

	

V. 
Union of/ndj (1986) 2 SCC 157:1986 SCC 

	
S) 226. refeed, 

• 	

. 	It 

is reatly hah on the rcspolldcnzs to be sent back after they have seed the CID for a 

	

• •. 	
number of yca in higher rank though on ad hoc basis and 

now when they go -back s  they have 9 to work either as Constables or 'lead Constables but the respondents will have to go back to 
• 	

' 

their pant depmcnts Constables on depution to CID have reached hIgher nks and 
• •• . . • retired from CID in thosa nks. A hope, though not trne, is instilled in Officers like the 

respondents that they would continue in the CID holding higher nks ll the age of 
superannuation The Conduct of the appella5 ow suddenly asking the respondents to go - 

	

	

back to their parent dcpanments when they have put in best years of their lives in CID would 

h 
appear to be ther unjust. It would have bcen more appropatc for the appeilan to repatate The respondents after the expj of the 

initial pe 	
of deputation or at least they Should have been told the Consequences of their continuitig on deputation and Sudden repaatjon It 

would also be more 2POropate cOnsidcring the fact that the deputation in CID could be for 

rn : 

If 

d 

)Slr; 

A. 

•1 

-.4 
He 

of 
.-•• 	R 

f.ru 
at 

U 
Rt 
Ri 

R 
9 '1 

pi 
pi 

• 	 • 	
:'-- 	 • 

:. 	._ 	• 	 • t1.• 

At 41,  -••; 
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TDertmont of EendjturoY  / 	 I 	

flow Delhi, the 8th Zeptember. 1988. 
/ 

749 	In exerclo of the poere conforre by clrtuze (5) of 
140 of the Conat.ttutjon, and after congultetjon with the 

Comp'troljor and Auditor Ceneral of India, the Pronident hereby ms)ce3 
the. following rules to regulate the method of recruftnt to th

e  post of Divielonel ccountant uneler the cedrt, contrt1 of the  pccou- nts  
TflOflt , 

andne Entjtje
y t.. nt Offices of the Indian Judit and Accounts Depart.. real 	 - 	

: I 

Short tiU.p7j comenct . (1)e Theee rule may be celled 
the Indian Audit and Accounta Department (

untart) Roruitman 	 Djjijoj Acco t Rules, 1988.. 

(2) They shell couo in 
the Oficiel Oss.tt.e to force on the date of thsi'pub1joetjon 

Number of posts clesaifiontion and e.'cnI. of pay. The rni bor 
of the said pomt its clsssijc0 and tha scale of pay attached thereto shall bees specified, in co1ux 	2 efln i..d to the,, rul.. 	 . to 4 of the Schedule  

• 	3. K6th0d of recruit nt.açe limit,'" qua1ifjcejo, etc. - The • nethod of recru.tfTn.nt," eça limit,. Qu& 1jfjctjo0i and other InCttars 'relating to the said pog shall be as specified in columns s to 14 • of.the sa.td Echedu.je.'.... 
46 Disquallf lcht orw flo person, - 

• 	'() who has entered Intø or c 0ntrlicted - a marriage with a person 

	

having a spouse living, 'or . •. 	. 
• 	(b) who, having a spouse 1iig, hni entered into or ntrected 

	

marriage with fly 	 coperson 
shall 

be eligibl, for eppojnth,t to the said post . 

.Proyjde that the Comptroji and 2udjtor Ooner of India may, if 	 Al
is permissible under the • 

	

	perconal 1ev *pplicable to luch a person and 'the other party 
to the marriage andl that there are othar grounde for so • S 	 doings  ezefrpt.eny 	from the operation of this rule, 

5, rov,z to relax end 7udjtor General of India is of the, opinion. thatj it.i8 eceseary or expedient so to 
do, he may, by order end for to be recorded in writing, re. 
lax any of the provisjo of thss ruleg with r.speet to any class or category of porson.- ..:' 

•, .. 

6. Saving... Yoth.tg in th 
laxation of ee 1imjt 	

rti1 	hell effect reeeçvetjona, re. 
j otherconcejo05 required to be provided' • for the Scheduled Castes, the chO1ul,d Tribes, 

other 5-pedal ctegorjes of pÔr5ofl, .tfl eccordnce with the ordara iued by the Central Goverm,,nt from tim, to time tn thia regard-27 	c  8-8  eppl1cib10 to paraons employed 'in' the Indian Audit end Account 	eIJ1 off
• 	Department 	. .: 

	Ger 

	

-. 	
SCHr)tfl.. 

	

• 	 • 	O 	'; ilame of Uo. of post Cla5nfjcntion scale of Ehether hóth L post 	
pay 	selectj.. benefit of -. 	• .....' 

	': 	.. 	 on post of added 
cr non. years of 
aelecti.. aervice ad. 

	

•1 	
on post missiblo 

under rule 
30 of the 
Centrl 
Civil er 
vice (Pon. 

ton)Ru.je 
1972 



7 ,  

7 4 

1. 	2. 	3. .4. 	.. 	6, 

.siona]. 2504 * (190) General fl7s.140040... 	Not No ountant *Subject to Central 1600-5O 	applicable variation Service 2300-Es60 	 - 
dependent Groupc' -2600 
on work,.. 	Non..Gaze_ 
load. . 	tted 

Ministerial 

Age limit for 	Educatjonand  ...............4ither Whether age and Period of direct recru.tte qualifioatjo5 
req'ui-.. educational qua.. probatjon 

red for direct recru. lfjcetjons pre. if any. its;- scribed for, 	. 
direct recrujt3 . 
will apply in 

• 	
S 	 . 	. 	caseofpro.. 

tees. 
.7 

9 .  
Between 18 and  
25 yearn 	

Bachelor's 	Not applicable 2 years ' 
degree of a recognjj Note: The 	University, 

crucial date Notes The educational 
for determin... qUeiifjcaj5 	is 
lag age limit relaxable under the or- 
shall be as 	dere of the Comptroller adverjsj, 	and Auditor General of 

India for specified Ca- 
tegories of staff In the 
Indian Audit and A-CCOUtO 
Department and State Public 
Works Accounts Clerks, 

recruitment orby prorwtjon or by depu.. promotIoWdeputfltjQWtran 
tatioWtrangfer and percentage of  the 	fer grade's fr vacancies to be filled by VariOUs 	 om which pro- 
methods, 	 motioW 	W deputatjotraflsfer 

lie 	 to be mdé. 

- 	- 
Direct Recruitment. 	

As staed in column ii 

Note: 1. The direct recruit5 will be selected on the basis of an 
5peci_ entrance examination conducted by an authorItyby the fled 	

Comptroller and Auditor General of India. During the 
period of probation, they should qualify 	in the pre cribed Departmental Exnmtnatjon 	

s 

NOte: 2. Vacancies Caused by the Inc'iinbent being away on trens...fer 
on deputation or long illness or sudy leave or under other 
circumstances for a duration of one year or more may be 
filled on transfer on deputation from - 

(I) AccoUfltnt5 (rs.1200...204o) and senior Accountants 
('s.1400...2600) (belonging to the Accounts and Entitle... 
mont Office in whose jurisdiction the Vaflc1ncjes 
have ariseii) who have passed the Departmental Exami... 
nation for Accountants and have 5 years regular ser- 
vice as ACcountan/Senjor AccoUflthnt including 2 years 
experience in Works section or 

Contd.,,,, p.3. 



= 	.4 State 1u.blic Works Clerks holding posts equivalent to or COMparable'i4jth that of AccountanWSonior Accountant on a regular basis for 5 years incluôing 2 years experience in Public Work3Account, 
No 	3. The period of deputat4on including the period of deputation . 

	

	in another ex-cadre post held irmied1ate1y preceding this appointment in the same or some other ori5aUonjDep.. 
ment of the Central Governt shall ordinarily not exceed 3 years. 	 . -. 

- If a Departmental Pronrtion Comni.ttte 
exists, 'that Circmstc is its COtIDosjtjon.. 	 ..., 	

in which Union 
Public Service 

..

COiøjon is 
to be consulted 
in making recru-. 
itrnent. 

Group 'C' Depextmetal Proux,t.ton Conuite  (for confirmaU 	 Not applicableona) consisting of :.- 	. .........: 
(1) Senior Deputy ACCoUfltjt General/Tieputy 

Accountant General (deling with the 
cadre of DiviSional Accountants) 

'2) Any other Senior Deputy Accountant General or Deputy Accountant General or 
officer of equi 

valent rank (from an office other than the one . in which confirmations a-re consided), 
(3) An Accounts Officer. 

 
Notes These senior officer a.nongst 

(1) and (2) above shall be the Chairman. 	 S 

ILI 
ASr;;?A 
7f .fro:mtaflt 	,4 (4&lV 

M,ghaay4. Etc, '' 

/ 

I. 
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I,.AAA . RELEASEB . CBHAT.TACP . 	 f~ : * .Ir.  
•'. 	VL)t.Ujt)N5 	ACCOUNTENT 

1 	
1 	

1 
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STATE EXPRESS TELEGRAJI 

TO 
THE CHIEF ENOU'EER (wz)(Ez) 
PWD 
ITANAGAR 

NO W. CE1L/79 DT 

AS DEMR1W BY ThZ COVLRNI4ENT UP AR1IACHAL PIADESi4 

SHRI 9 D P 	CFtA1JEE DA cu DEPUTATION IS REPATRIATED 

T HIS ?AREWI £ZPARTMENT WITH IMMEDIATE EPFECT (.) MAKE  

NECESSARY ARRARGEMST FUR LIS POSTIW. (•) THE EXECUTIVE 

ENOIr4LR, Ab040 PIlE HAS BEEN INSTRUCTED flLEGftAi1ICALLY 

TU RELEASE HIM IMMEDIATELY (.) 

MECI ALAYA 

N T T 

• Accowita Officer 

- 

)lomo No DA Ce /PC/DU/5I'62 dt.  5.4.20)06 

Poet copy forwarded to I 

I) The Executive Engineer, 
A urAach.t Pr.deh • with 
Shri B.D. Dhattatharjee 
ins ti.ution to join his 
date of releatS to this 
cucarned. 

Alczng PME Dtm., Along, 
the requett to release 
DA on deputation with the 

?ant Department. Intimate 
office and also to all other 

2) The superintsnding engineer • Along Civil Circle, 
Along, ArunEtchal Praest'. 

,4) The Suparintdndinc nginer • Coorcs), Capital Circle, 
V 	PIAO #  Arunachal Pradesh. 

The SupintEnding Engiieer, I3asar Circle, PWD,Basar. 
An ache] Priph, 

The Cej Egjzieeg, (hZ) 1WD, Itanear. 

The Chief Engineer. (WZ) PWD • I tanagar. 

Shrl B.D. B Ltacherjee. DA on deputation, 0/0 the 
Eact.tive Eng.tneer, Aitg PH Lvn. • Along, Arunachal 
Prad€sh. 

Sr. Accounts Officer. 



.1. • 	 : 

WICI 01 THE Ac21t GiL (Ms) MLOLAI& 1TQ 

aaIw.ato. 

As dauired IV the Gav't. 4C .  ruoha1 Pre4eah 
Bbrj B, Pa httaehctajea, D.A an 4oput,ation at preaet 
postt4 in Ai; n1 DLTisiu AUmSj  Arumchal Prad.ei 
in rapatrilated to his Prant D eaxtuent is, Chief Bnglnoor, 
PC #  Ztear with ianetUetø effee% 

On bsing I'OUeV.A of bin duty fzor the office 
of the Executive Ingineert  Along PkE D1viaLon, Along he ,L 
to report for further duttee to the C)4ef Unginear PUD 
Xtsnsa2', 

As rquir mder 'pars 384 of the GómptzoUer 
and ** M4itoz G.m1' a 24.8.0. (Ada,) Vol Z reprouce 

X of the C.P.U.. Coe 2M udition 196ki 1  the 
re3.iaved ofti.cii should prepare a mozorexAum reviewi.ug the 
£caolLts of the Diai ( :jjj  triLcats)  v"Oh  the 
re1_ieia3g official Swuld c'%de and foa'wsx'd propt3 with' 

to the Accountant Ueneral ( A~Z ) M:h1 
ietc#  Shillong, thronsh the Div$fliønai Qicer, wic wiU 
Xe& vtwh obsorv&ttu t14fl A4. 	*Q7 ceider 

hiS ms=mdum is ru.td 	4ita to 

tae hig over z*mo of his htrgoa to reUeing 0 eer0 

Authc4'it2 t mior D'puty Accx,imte.nt Cnera1(Admn.), 
0 rder daIc k//2OOQ at 4/W in the file 

11.mior Deputy Accountant Genemi. 

)lein Uo. D& C91C/)W94, Qi I' \.2oö0 

Copy forwr4o% for 1foation end ueoea3rry acti* to s. 

1) The Cbief 1ng1.ne.r, (v) ?WD iItnrq,av, * 

- 



2 - 

2) Tkse Cbi3f nneez' (zz), Pi 

Along (1,U, Giraol 	A3104i 	' 

• 	ba1,Prades 

Thy 3 	r1e,1n 	Bnatne,,(oj),. 
Cajtj. 	J1O 	?W1 	Ar%1R 	Pi'a4esb 

• 

A 

ftri*ebsZJ z4s; : 	•. 

iry 

flfbed1 to 
t • 	 ' 	 . 

I .  

/ 

b 

. 	

) 

ta;vith 
i• 	a1Mt;. 	 - 

' 	

; •W • 

• 

• 	 • 

,. -• 	

4•: 	

tr. 

7•?' tile of thri 8. 	atta&ce 
\ 

4ni*r Ace ffic; 
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STA 	EXAPRLSS 	TELJEGPJM 

L TO 

ALONG P H E DIVIS 1013 

AL0N3 

ARUNACH!L PRM)ESH 

NO. DA CELL/71 DT 

AS JUESIRLD BY TaiL GuVRNtET Of ARUACHAL 'RADESH 

HPJ 	 DA ON bEPUTATZOI IS REPATRIATED 

1) }IL IARENT EEPAflTMJNT Q WI II4IEDIATE EPFECF (,) 

RELEASE S15R1 B D MHATTACHARJEE IM.EDIATELY AND INSTRUCT 

HIM TO JOIN IN HIS PARLN? DEPAWIMENT () INTIMATE DATE OV 

RMJEASE TO S E ALONG CIVIL CIRCbE P W D AND ALL OThER 

C0ER14I4c AU 	ITZES AWLS ALSO TO ThIS OFEICE () 

ACC(iUNT$ 

MEQ ALAYA 

NT? 

Sz.Accoun Ofjcex 

Wiuo No, DA Co /PC/DD/72.7S cit. 9,4.2000 
Pont copy forwarded for information and necessary action to. 

The Excutjve 1ngineer; Alung P1E  Dvn; Along,Arunachal 
Pradesh. 

The Superintend.tnçj Ingineer, Along CiVil Circle • Along, 
Artince-hal Pradesh. This has a rffereuce to his 
telegram cit. .29.3.2000. 

Tric Superintending Fngineer, (Coord), Cpjt Circle 
tv 	PWD,Ltauagar. 

The Superintending Errjneor, Basar Circle, P1D, Basar 
Arunacha3. Pradesh.  
Tho Chief Ejneer (Z), PWD,Itanagar. 
The Chief lrkgineer (wz) PWD, Itenagar, 
Shri 13.D..Bhattacharjee, D.A.  on deputation, 0/0  the 
Executive Engineer, Along PHF.  Dvn., Along, Artjriaal 
Preah. 

Sr. Accounts Officer. 
13 



JJ/J4/ 	j-  

Or- 

STATE 	 TELaGaAI4 	 EXPRESS 

TO 

SENIc* ACCOUNTS OFFICER 
ACLOUNTANT GENERAL 

• 	 MEGHALAYA • 	
BILLONG. 

DTI.) 	* 	AAA 
• 	24.,1_2000*(FN) THE DATE OF JOINING OF SHRI lLADIJNG LALIN 

EX-DA ON DE?Ui'tTIor TO HIS kENT DE?ATMENT AAA 

CHIEFPcRR 
• 	 NAH/BLAGUN 

• ---------- - - - - - - - - - - - - - - -• - - - - - - - - - 

/ 
E;GINER OFFICER 

TO CHIEF ENGINEER (Po;ER) 
PTT. OF POWER.NMRLrGUt4. 

Niaao NO.CE(P)/Estt/EIII/1/20O0.101/ Dtd. / 

Post copy forwarded for information and necessary action to z- 

e Sr. Accounts Officer, Accountant Cenera2. OLfico, Iegha1aya 
ShiUong. 

• 	 Enginefjcer 	
•' H to Chief Engineer (Power) 

ep_tt. of Power,Nahar1agu, 

AL 

: 
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GOVT OF ARWIACHAL PR1J)s11 
)DIRECTORATE OF ACCOUNTS & TPEA$tjRI 

(THRoUGH FAX/SPEED PO3T ) 

o DA/TaY/1s/99/.',. 	Dated Naharlogun the 15th Nov 99 
• 	I 

To, 	•. 	.. 

\"
The Accountant General ( A&E) 

	

eghalay,Arunachal Pradesh etc. 	 )aw Shillong. 	
. 4 -9 

Sub:- 	Rec,wjtment /posting of regular Divisional Accountants 
• 	

Ref:-. . 	Your-letter No DA/Cell/2-46/92_93/1241 dtd 4-10-99 
& this office letter No DA/29/85/(part)/6304 dtd 8-949 

sii-,, 

The issue of recruitment c,A posting of Divisional 
Accountants to . 38 public works divisions of this state 
which are presently manned by deputationist were under active 
consideration of the ctate Government. The Govt of Ap has 
observed that prior to this correspondance under reference 
the state GI as well as ths Dir trata.w,ere never consulted 
while* recruiting And os 	of nAAM OJDAs_, 
were bne ..i. 	ees.tab1je 	of Executive EnThersan 

It has also beenbserved that 
prior to•decliration of the Stqte-hood (20-2-87), the cadres 
of the DAOstAs were enjoying pay scales wiUout anomaly 
with the comparable status of Accountant/A.ssjstant/Superjntendent 
in the s.tate Govt.working either in the Directorate of Accounts 

• 	& treasuries as well as in other Directorates or in the 
District establishment -T be Directorate of Accounts and Treasu- 
ries nowxpress_concern onthe a scales resently enjoy ri 

• 	by_thecadres of DAO5/DAs which were e anced wit out IiäVThg 
aproa1of the State 
enjoyin bythe ca 	dros 	has been posing a problem for 

• 

	

	granting huge amount in the form of pay and allowances during 
the proposed training period of-- --. - 38...Divisional Accountants, 

• 	 .... 	 . __— --- 

The Govt of Arunachal Pradesh is of the view that 
recruitment and posting of the DA0s/Asf or- 3.8 working Divisions 
of PWD niay not be done at this se -  'since' final, decision 
of the.Govt is till awaited . 	e- serving 'Divlsidnal Accountants. 

fl. in the works' 	 allth(ed 
'- 	extens 	for a fTii€hër period'3f two years.frorn th date of 

expiry of the pres 	respect ye' enure n 	e nteres ó 
public service. This will provide succour to the poor, financial 
positionpf the state prevailing at the present timeo This 
arranëment is' proposed till view of the State Govt,. in final 
shape could be put forward to' your esteem office. 

// 

kr 

n L 

•, 	
You 
	

lhfthfull 

c\J' niiaw 
Joint Direct6r of Accounts 

Directorate of Accounts & Treasuries 
Govt of Arunachal Pradesh 

Pt Mn 	 )A1 

 

/•-' 
Copy to 

The P.S to the Hori'ble Chief Minister, Arunachal 
• • 	pradesh, Itanagar for information of the Hon'blerhc( 

flinister. 

The P.S to the Commis.1oner(Finance) Govt of A.P 
• . Itanaar for information. 

_1. 	11 	'S 	.o 	t)i 	Co:r:t:; 	:.-r 	•/;- 	I',.......... ''-' 
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The Accountjft General 
( Audit 

) Arunachal , Meghalaya etc 
Shillong for favour of information. 

	

5. 	The Chief Engineer 	PWD (EZ / wz ) / RWD/ PHED / IFCI) / 
Power s  for information please. They are requested to give 
continuation to the serving DA.s who are on deputation 
for a further period of 2 years on expiry of their. present 
term of deputation & meanwhile they may please direct 
the Executive Engineer áoncernecl not to accept joining report 

• 0f.J waojnee(pA)wjthout consulting the State Govt/ 
(Directorateof Accounts äridTreasuries , Naharlogun 

6.The Chfef Accounts officer PWD (ZZ / WZ 
) / RWD /PHED / 

IFCD / Power for information. 

	

7. 	Office copy. 

C • H. Mongmaw 
) 

Joint Director of Accounts 
Directorate of Accounts & Treasuries 

Govt of Arunachal Pradesh 
Naharlogun 

• 	 • 	
•.; 	•- 	

• 

I' 
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rnt- 	 .2 
. j• 	 OFFICE OF THE ACCOUNTANT GENERAL(A&E), / 

MEGIIALAV,\ NIIZORAM & AJtUNACIIAL PRADESH 
SH1LLOG 793 001 

- 

No. DA CeIU2-46/92-93!169S 	 Date 07.01.2000 

• 	The Joint Director of Accounts, 
:O!o The Director Of ACCOUntS & Treasuries, 
Government of ,\runachal Pradesh, 

• 	
Naharluun, 
ARUNACHAL PRADESH 

Sub.: RecruitmentfPostinct of reeu)ar Divisional Accountant. 

S .  Su', 	- 

In inviting a reference to your letter No. DAITRV/15/99/9029 dated 15.11.1999 
on the subject cited above, I am to inform you that this office is the cadre controllin 
authority for the cadres of DrVDAO/Sr. DAO in respect of the State of Manipur, Thpura 
and Arunachal Pradesh. Transfer and postings of DAIDAO/Sr. DAO is the soe 
responsibility of this office and these officials are transferred ''- these threc 

Temporary appoiniment of DAs on deputation is only a stop-gap arrangcm:.. 
Further whenever a proposal for recruitment o1reular DAs is considered, concurrence c. 
the concerned State is sought for. In this regard, this office letter No. DA Ce1112-46.S:-
93/3365 dated 07,01. 199S, addressed to the Secretary, Finance Department, Govcrnmc:: 
ofArunachal Pradesh, Itanatzar, max' please be referred to. 

Further, 1 am to state that as per Recruitment Rules, published in the Gazetted c: 
India dated 24.09. 198S. the period of deputation, cannot be extended beyond three y ears. 
Hence, your requeSt for extension of the deputation terms of the deputationist Divisional 
Accountants beyond three years and for a further period of two years cannot be acceded 
to. 

Yours faithfully, 

- 

Sr. l)v. Accountant General (Admn) 

-7 


